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{उपसभाÁय© (Ǜी रमा शंकर कौिशक) पीठासीन हुए] 

माÂयवर, िवǏमान पिरȎÎथितयȗ की अनुकूलता के आधार पर देहरादून को रा¶य का 
मू°यालय और नैनीताल उ´च Âयायालय का मु°यालय बन गया मगर इन दोनȗ नगरȗ का 
फासला बहुत ¶यादा है और िवमान सेवा उपलÅध नहȒ है। केवल सड़क का ही सहारा है। 
देहरादून और काठगोदाम के बीच रेलव ेलाइन है मगर कोई रेलगाड़ी नहȒ चलती है। मȅ 
आपके माÁयम से भारत सरकार के रेल मंĝालय से मागं करता हंू िक देहरादून और 
काठगोदाम के बीच तुरंत एक ए¯सĢेस रेलगाड़ी चलाई जाए। इसके िलए उǄराचंल की 
जनता के सभी लोग आभारी हȗगे। धÂयवाद। 

Ǜी मोहÇमद सलीम (पȎÌचमी बंगाल):  उǄराचंल के ससंà सदÎय को भी मुबारक 
हो। 

______ 

 The Coal India (Regulation of Transfers and Validation) Bill, 1995 
THE MINISTER OF STATE OF THE MINISTRY OF COAL 

(SHRI N. T. SHANMUGAM): Sir, I beg to move: 

"That the Bill to empower the Central Government to 
direct the transfer of the land, or of the rights in or over 
land or of the right, title and interest in relation to a coal 
mine, coking coal mine or coke oven plant, vested in 
the Coal India Limited or in a subsidiary company to 
any subsidiary company of Coal India Limited or any 
other subsidiary company and to validate certain 
transfers of such tend or rights, be taken into 
consideration." 

Sir, the Central Government, .through nationalisation in 1972-
73, acquired land for mining purposes and also, after that, it vested 
the right in the Coal India Limited. So far as the administrative 
purpose is concerned, the Coal India Limited created eight 
subsidiaries, namely, Bharat Coking Coal Limited, Western Coalfields 
Limited, Eastern Coalfields Limited, Central Mine Planning and Design 
Institute, Ranchi, South-Eastern- Coalfields Limited, Bilaspur, 
Northern Coalfields Limited, Singarauli, the Mahanadi Coalfields 
Limited, Sambalpur and the Central Coalfield Limited Ranchi. They 
have transferred some land, for administrative purpose, to these 
subsidiaries. But there is some lacuna due to which they suffered 
some legal infirmities. Therefore, now this Bill is being moved to 
validate the transfers, with retrospective effect, that is, from the date 
of transfer. That is the main aim of the Bill. 

The question was proposed. 
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SHRI BRAHMAKUMAR BHATT (Gujarat): Sir, 1 want to draw 
the attention of the hon. Minister to the impact of the Bill on the Coal 
India Limited, It is a fact that import of coal is being allowed. The 
power plants and the power-generating companies mainly use the 
imported coal. Some power plants are in the coastal area and some 
others are going to come up in the coastal area. Now, those States 
which have coastal areas, will prefer the imported coal because it is 
cheaper than the domestic coal. The hon. Minister may be aware that 
many Electricity Boards have begun importing, coal. The imported 
coal is cheaper. Still, they are being given so many facilities. The 
Railways have reduced the freight on imported coal by 10%. This is 
going against the interests of the Coal India Limited and the domestic 
coal. Either you reduce the freight on the domestic coal also or you 
withdraw this 10% reduction in the freight on imported coal. While 
they are getting 10 per cent rebate in the freight, the sufferer is the 
Coal India Limited. I am sure, the hon. Minister knows that there is no 
import duty relief to the domestic coal. The demand of Coal India and 
the domestic suppliers is that the Government should reduce the 
royalty on the domestic coal and thereby give relief to the domestic 
coal, or, reduce the royalty to the extent which is given to the 
importing coal companies. 

Sir, it is very important to note that companies like SAIL and 
TISCO are importing coal on a large scale. If Government companies 
like SAIL and TISCO import coal on a large scale, then, gradually, the 
companies situated in the coastal areas will also import more and 
more coal. Then, what will be the position of Coal India Limited? I am 
very much afraid that the authorities of Coal India have conceded that 
the imported coal is cheaper than their own coal. They have also 
conceded, in a discussion, that a time will come when more and more 
coal will be coming to our country, and Coal India will go down. 
Perhaps, Coal India will have no future in this country, if imported coal 
is allowed on such a large scale. 

Sir, I request the hon. Minister to consider the other aspect of 
it. About 40 per cent of the freight of the Railways comprises domestic 
coal. If the freight movement of Railways from coal, which is on such 
a large scale, goes down due to the imported coal, then what will be 
the position of the Railways? There will be an effect on the whole 
cycle. As I said, about 40 per cent of the Railway's freight movement 
comprises coal. That is why they are not increasing the passenger 
fares. If the Railways do not get any freight from coal, then, a situation 
will develop when they will have to think of getting more and more 
money from passengers and other freight. So, 
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the effect of imported coal is not only on the domestic coal and Coal 
India Limited, but also on the railway system of this country. The 
Railways will lose a huge amount of revenue because their 40 per 
cent freight comprises of coal only. So, the hon. Minister should 
consider all these aspects and give relief to the domestic coal and 
Coal India Limited. Most of the Electricity Boards are getting coal from 
a distance of more than one thousand kilometres. The coal is coming 
from Bihar to Gujarat; from Mahdya Pradesh to Maharashtra, 
Rajasthan, etc. A huge amount of coal is received from all these 
coalmines which are situated at a very long distance. All these issues 
will make the Minister realise that Coal India Limited is going to face 
the worst situation in the years to come. Its effect will also be felt on 
the Indian Railways. I request the hon. Minister to examine all these 
aspects and review the position. The Government should give 
necessary relief to the domestic coal; otherwise, the import of coal --
so many other imports have also been coming into this country -- will 
destroy Coal India Limited. 

Ǜी परमेǚर कुमार अĐवाल (झारख½ड): माननीय उपसभाÁय© जी, मȅ कोल 
इंिडया (रेगुलेशन ऑफ Ęासंफस« एंड वेिलडेशन) िबल, 1995 के प© मȂ बोलने के िलए 
खड़ा हुआ हंू। 

महोदय, यȗ तो Ëयावहािरक Îतर पर खदानȂ जो िक कोल इंिडया के नाम से हȅ, 
सȎÅसडरी चला रही हȅ, लेिकन कानूनी पहल ूकी ǓȎÍट से यह िबल लाया गया है। मेरी 
समझ मȂ तो इसे बहुत देर से लाया गया है और इसे बहुत पहले आना चािहए था। महोदय, 
इस मȂ मेन मुǈा या जो खास िवषय है, उस की तरफ मȅ माननीय मंĝी जी का Áयान 
आकȌषत करना चाहता हंू िक इस िबल के तहत खदानȂ Ęासंफर हो जाएंगी, 
एम.एम.आर.डी. ए¯ट के तहत भी परमीशन िमल जाएगी, परंतु रा¶य सरकारȗ को उन 
की ÎटाÇप ǹूटी का नुकसान होगा। तो ¯या मंĝी महोदय इस सदन को आÌवासन दȂगे 
िक नोिटिफकेशन होने के बावजूद रा¶य सरकारȗ को उन की ÎटाÇप ǹूटी का चाज« 
िमले? महोदय, मȅ यह इसिलए कह रहा हंू िक यह िनयम है िक िकस खदान मȂ िकतना 
कोयला िरजव« है और िकतना कोयला खदान से िनकाला जा सकता है, उस की रॉयÊटी 
के वेलएशन के ऊपर ÎटाÇप ǹटूी तय होती है। तो ¯या मंĝी महोदय सदन को आÌवासन ु
दȂगे िक िजस-िजस रा¶य मȂ ये खदानȂ Ęासंफर की जाएंगी, हÎतातंिरत की जाएंगी, उन 
रा¶यȗ को ÎटाÇप ǹूटी के तहत उन की बकाया रकम िमले? 

महोदय, मȅ इस सदन का और माननीय मंĝी जी का Áयान कोल इंिडया की 
वत«मान ȎÎथित की तरफ भी िदलाना चाहता हंू। मȅ ने बरसȗ पहले कहा था िक कोल इिंडया 
इज ए डेड वुड और कोल इंिडया की कोई जǘरत नहȒ है। सभी खदानȗ को यिद आȌथक 
इकाई के ǘप मȂ मानकर ठीक से चलाया जाय तो बहुत से त¿य सामने आएंगे िजन से यह 
Ģकािशत होगा िक कोल इंिडया और उस की खदानȗ के चÃपे-चÃपे मȂ ĥÍटाचार ËयाÃत है। 
मंĝी महोदय, यिद आप सचमुच कोल इंिडया को सुधारना चाहते हȅ तो सब से पहले 
ĥÍटाचार के बीज को िनकालकर फȂ कना होगा। महोदय, इस िबल के से¯शन 2.1 मȂ 
गवन«मȂट को यह पावर दी गयी है िक नोिटिफकेशन के तहत वह िकसी भी खदान से, 
जोिक कोल इंिडया के नाम से है, कोल िजस सȎÅसडरी मȂ है, उस मȂ दे िदया जाए। 
महोदय, यह एक पुराना लंिबत िवषय है और यह िजतना जÊद हो जाए  
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उतना अ´छा है तािक कानूनी Ģवधानȗ के अंदर जो ǗकावटȂ अभी आ रही हȅ, वह दूर हो 
सकȂ  और कोल इिंडया सुचाǘ ǘप से चल सके। 

महोदय, जहा ंतक नई नीित का सवाल है, उस मȂ बहुत कुछ करना बाकी है। 
जैसा िक अभी माननीय सदÎय ने कहा िक इÇपोट« बढ़ता जा रहा है और देसी कोयले की 
कीमत कोई देने के िलए तैयार नहȒ है। महोदय, इस का खास कारण यह है िक कोयला 
टनेज के िहसाब से बहुत िनकल रहा है, लेिकन गुणवǄा के िहसाब से जीरो है। ¯या मंĝी 
महोदय, इस ओर भी Áयान देना चाहȂगे तािक इस ȎÎथित को सुधारा जा सके? महोदय, 
इन सभी बातȗ को Áयान मȂ रखते हुए ¯यȗिक यह एक बहुत पुराना और लंिबत मामला है, 
इस िबल को जÊद से जÊद पास िकया जाना चािहए, ऐसा िनवेदन करते हुए मȅ अपनी बात 
समाÃत करता हंू। धÂयवाद। 

SHRI C.P. THIRUNAVUKKARASU (Pondcherry): Sir, thank 
you for giving me the time. It is the need of the hour. After the 
judgment of the Supreme Court in the Bharat Coking Coal Limited 
versus the Government of Bihar, this Bill has been introduced in this 
august House. The main objective of the Bill is to empower the 
Central Government to transfer land or right, title or interests in 
relation to coal mines vested in the Coal India Limited to the 
subsidiary companies and validate certain transfers. There are eight 
subsidiary companies with the Coal India. Now they are not able to 
transfer properties which are in their names. In order to give this 
power to them, this Bill has been introduced, so that they can transfer 
the land and properties to other companies. 

Even though there is de facto transfer, on paper, from one 
company to the other, from Coal India to its subsidiaries, the de jure 
transfer has not been done. In order to achieve that objective, this Bill 
has been introduced in this House. But there are several 
impediments. By virtue of the Transfer of Property Act, transfer of 
property can be done only prospectively and not retrospectively. 
Taking this into consideration, by virtue of this Bill, the Government of 
India is giving power of transferring all the properties which are under 
the custody of the Coal India Limited to subsidiaries. Above all this, 
the learned Minister has pointed out that under the Registration Act, 
several charges have to be paid by the States in the form of stamp 
duty. In order to avoid this sort of anomaly and expenses of the 
Government, the registration charges have been totally avoided. Even 
though the Bill has been introduced, the power of the Coal India 
Limited of having control over the subsidiaries is still maintained. By 
virtue of this Bill, the Government of India is taking away the property 
rights. It can transfer the property to any party. In this way, a lot of 
litigation can be avoided. So, I welcome this Bill. 
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Ǜी मूल चÂद मीणा (राजÎथान): सर मेरा एक Ãवाइंट आफ आड«र है। 

उपसभाÁय© (Ǜी रमा शंकर कौिशक): िकस बात पर? 

Ǜी मूल चÂद मीणा: मेरा Ãवाइंट आफ आड«र इस बात पर है िक िपछले सैशन के 
दौरान 130 एम.पीज़ ने एक लैटर िदया था, उसके बाद तीन महोने गुज़र गए.. 

उपसभाÁय© (Ǜी रमा शंकर कौिशक): यह Ãवाइटं आफ आड«र नहȒ है। इसे 
आप अलग से उठाइएगा, यह ËयवÎथा का ĢÌन नहȒ है। 

Ǜी मूल चÂद मीणा: लेिकन, सर... 

उपसभाÁय© (Ǜी रमा शंकर कौिशक): इस समय एक िवधेयक पर चचɕ हो रही 
है, इसिलए आप कृपा करके अपने आसन Đहण कीिजए। माननीय Ǜी जीवन राय जी। 

Ǜी जीवन राय (पȎǙमी बंगाल): थȅ¯य ूिमÎटर वाइस चेयरमनै सर, मȅ तो अपोज़ 
कर रहा हंू एक-दो कारण से िक आपकी नीित भी ठीक नहȒ है और नीयत भी ठीक नहȒ है। 
It is a Bill directed to legalise an illegal thing. But, you cannot do it. 
That is why you have brought this Bill. नीयत ठीक नहȒ है इसिलए जो आप 
चाहते हȅ वह आपकी ÎटेटमȂट आफ ऑÅजे¯¹स एंड रीज़Âस मȂ नहȒ है, ÎटेटमȂट आफ 
आÅजे¯¹स एंड रीज़Âस मȂ है जो आप नहȒ चाहते हȅ, जो आप नही करȂगे। 
 

According to the present law it is not permissible for any 
company to transfer its assets from a holding company to a subsidiary 
company. The Companies Act does not provide for any such 
authority. The moment you compel the Parliament for passing this Bill, 
there will be a general demand of transferring assets from the main 
company to the subsidiary companies. This position supports the case 
of Shaw Wallace. Shaw Wallace diverted all its assets to subsidiaries 
and siphoned off at the fends. It is legally and morally an unethical 
thing which you are doing. You should take note of the implicatbns of 
this Bill. The Companies Act does not provide it. If you want to do it, 
go through the route of the Companies Act. Why are you going 
through the route of this Bill? 
The second thing is this. Before transferring these subsidiaries, did 
you consult the Law Ministry? (Interruptions) That means the holding 
company will exist. होȏÊडग कÇपनीज़ रहȂगी, सȎÅसडरीज भी रहȂगी, सȎÅसडरीज़ के 
बोड« आफ डायरे¯टस« भी रहȂगे और जो Ęासंफर होगा ऐसे¹स का तो डबल टै¯सैशन हो 
जाएगा। 

I would like to draw the attention of hon. Pranabda, that 
before supporting this Bill, they have to see that they are transferring 
all the assets of the holding company to a subsidiary company which 
is not legal. Then we have to support the Shaw Wallace and other 
such cases. The second thing is 
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that when assets are being transferred to the subsidiary companies, 
there will be a double taxation. The Excise Duty will be charged both 
from the holding and the subsidiary companies. The Coal India 
Limited will be finished. (Interruptions) The holding company is 
existing. ...(Interruptions)... Subsidiary companies are also existing. 
...(Interruptions)... Taxation will be at the holding company level as 
well as at the subsidiary company level. It will be a double taxation. I 
would like to know whether they have checked up this matter with the 
Law, Finance and other Departments. If you pass this Bill, it will cause 
liquidation of the entire Coal India Limited. If you want to do it, then do 
it. You state in the Statement of Objects and Reasons that you want to 
liquidate the Coal India Limited. 

The third question is this. No fool on earth can believe that 
since the authority is with the holding company, you cannot transfer 
the assets, you cannot dispose of the assets and you cannot take any 
decision? The President of India is the owner of all the public sector 
companies. The President holds the shares and there is a delegation 
of power and authority, and, according to that delegation of power, all 
works are transacted. The Steel Authority of India, which is a holding 
company, is on the top. There are no subsidiaries to it. The continuous 
demand has been the Minister has taken charge very recently not to 
pass the Bill today. There has been a demand that you follow the 
pattern of SAIL. Why? Because you will be maintaining eight Board of 
Directors with the system. You propose, eight white elephants which 
will eat away all the money. So, instead of taking that route, you take 
the route of SAIL. Let all the assets be vested in the holding company; 
and, at the ground level, you arrange a proper delegation of power 
and delegation of authority. Now, a strike is going on against this Bill. 
To my understanding, the strike is total in the ECL and BCCL, it is 85 
per cent in the Central Coalfields and the South-Eastern Coal Fields. 
A total strike is going on against this Bill and another Bill and you are 
trying to put Parliament against the worker! It is unfair. Don't do that 
thing. Therefore, this is a Bill for privatisation, in stages. You put it in 
the Statement of Objects and Reasons. You are transferring the assets 
to subsidiaries! Then, you will dispose of the assets, subsidiary-wise. 
And, by the time you will be disposing of the assets, Coal India will get 
vanquished. Nothing will remain. Double taxation will be there. A lot of 
financial problem will develop. You will be keeping eight white 
elephants — eight Board of Directors at the ground level. This system 
itself eats away all the funds. 

Lastly, I would request that instead of bringing this Bill, you 
come out with statement explaining how are you going to revive the 
Coal India 
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Limited and the coal companies. The ECL and the BCCL all are 
getting liquidated because of non-investment of funds and other 
things. You take care of them, instead of coming up with these bogus 
Bills and other things. I humbly request the hon. Minister not to rush 
with it. Discussion has taken place. You consult the Law Ministry and 
other Ministries and find out what would be the financial 
repercussions. You first discuss it with them and then pass the Bill. 
Thank you: 

SHRI R. MARGABANDU (Tamil Nadu): Thank you, Mr. Vce-
Chairman, Sir. This Bill has come as a consequence of the judgment 
of the Supreme Court in 1990 to legalise and to validate the transfer 
that has been made in respect of leasing and transfer of the land. 
Now-a-days, many attempts are being made to privatise the 
coalmines. As a matter of fact, in India, there are 561 coal mines and 
there is a large amount of requirement of coal. Nearly, 65-70 per cent 
of Industrial and agricultural requires power. It is coal-based. But, 
now, taking that importance into consideration, the Government of 
India, with a view to get the benefit, in the year 1972-73, natbnalised 
the coal sector. But what has happened now? Day-by-day the coal 
mines are incurring losses. There is a figure given. In the year 1998-
99, the production was 18.168 tonnes, whereas it has come down to 
17.525 tonnes in the year 1999-2000. Why is there a reductbn in the 
production? What is the reason for that? I would like to know whether 
it is the coaL industry or the management of the coal industry, which 
is fiddling and dancing to the tune of various federations which have 
been constituted. Because of the connivance with these federations 
and also because of a conspiracy, the revenue is affected and 
production is suffering. The mafia group is engaged in taking away 
the entire production of these coal mines, which is resulting in a heavy 
loss to the Government. Sir, as is rightly said by Shri Jibon Roy, 
instead of bringing in this Bill for legalising the illegal things, the 
Central Government should take steps to see that this industry is 
revitalised and recapitalised in order to earn profit and save this 
industry and the agriculture sector. Two types of privatisation have 
been suggested. The foreign private companies are allowed to have 
the majority stake in the joint venture of Coal India Limited. This Coal 
Mines Nationalisation Act has to be amended in order to allow the 
private sector to independently mine and sell coal in the open market. 
I would like to know whether these two types of privatisation are being 
adopted. This is a dangerous step on the part of the Central 
Government. Whichever industry had been natbnalised for the benefit 
and development of the natbn, is now being sought to be privatised 
and denatbnalised. This 
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Government is going to sell the entire nation to the private sector. The 
entire public sector is going to be sold to the private sector. Has this 
Government come to power for selling the Government property and 
the nation to the private sector? This has to be answered in a positive 
manner. I request the Central Government to take steps to save the 
nation, and not Jo sell away the property of the nation. 

SHRI EDUARDO FALEIRO (Goa): My hon. colleague has 
said that there is a lot of corruption in Coal India. The Coal India mafia 
is notorious end has drawn the attention of this House and the other 
House for a decada. .(Interruptions)... 

SHRI S.S. AHLUWALIA (Jharkhand): Sir, we should not say 
Coal India is a mafia. Coal India is an organisation..(Interruptions)... 

SHRI EDUARDO FALEIRO: I am not saying 
A...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI RAMA SHANKER KAUSHIK): 
Please let him speak. ...(Interruptions)... 

SHRI EDUARDO FALEIRO: You are bringing up the 
associations. ...(Interruptions)... I agree. I agree. ...(Interruptions)... 

SHRI S.S. AHLUWALIA (Jharkhand): Coal India Limited is a 
Govemment company. He cannot call it a coal mafia because there is 
nobody to protect its interests here. He cannot substantiate. He 
cannot call it a coal mafia. ...(Interruptions)... 

SHRI EDUARDO FALEIRO: I get the intention of the hon. 
Member. It was to establish a linkage. If he has done, I have no 
comments. But I am not talking about Coal India; I am talking about 
coal mafia. And then, what I am saying is, Sir, this corruption and 
these mafias will increase manifold, with the step which the 
Government is now taking to privatise and to globalise the mining 
activities. So many huge multinationals are interested in mining. One I 
will mention. There is one Rio Tinto, an Australian global 
multinational, that is involved in this, and is trying to do a few things. I 
will come to the point as to what we are trying to do. The point is that 
this is getting much worse. Now, what are we going to do? The 
Government intends to go on mining on a large scale, not for the 
benefit of the people of this country, but for the benefit of 
multinationals. We must understand that coal is not a renewable 
resource. The Americans have got a bt of mines and the Australians 
have got a bt of mines. But the Americans and the Australians are 
doing their mining in India. They take the raw material 
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from here at a very nominal rate, process it there and sell it to us at a 
price which is hundred times the normal price. The Government is 
encouraging this process to the extent never seen before. But the 
point which I wanted to make is this. Most of the mines are found in 
the tribal areas. Where there are forests, tribals live there. And what is 
the Government doing now? I am alerting the House and I am urging 
upon the Government also that-the Government wants to denOtify the 
tribal lands which are protected by the Constitution -- no tribal land 
can be transferred to non-tribal people. The Government now wants 
to denotify the tribal land so that it could transfer it to the 
multinationals. This would be opposed tooth and nail. I am saying so 
because thousands of 'narmadas' will crop up as a result of this. As 
the Narmada issue was not discussed at the very beginning, tens of 
thousands of tribal people were displaced. The tribal population in our 
country is around 20%. I am rising here to make this point because 
lakhs of tribal people would be affected, if it is done. The Government 
wanted to do this by an executive order, in Andhra Pradesh, to benefit 
Rio Thto. The Supreme Court delivered a verdict in the Samta case - 
Samta is the name of an organisation and not these gentlemen whom 
I hold in great respect - Samta is an NGO -- that tribal lands cannot 
be transferred, either for mining or for any other purpose, to non-
trbals. Now, the Government wants to amend the Land Acquisition 
Act. The Government also wants to amend the Constitutbn to this 
effect so as to acquire power to denotify the tribal lands. This, as I 
said earlier, would create thousands of Narmadas. Lakhs of tribals 
would be displaced. Therefore, before bringing this piece of legislation 
to Parliament, vast consultations should be he.a. My strong appeal 
before this House is: 'don't touch the tribal land'. If the House feels 
that if at all it should be touched, before proceeding further, please 
ensure that all the affected tribals are rehabilitated in a proper 
manner. Whenever such activities are undertaken, the most affected 
are the poor people, the tribal people. Nobody bothers about 
rehabilitating them. The reason advanced is, there is no land, there 
are no funds, etc. They are left to fend for themselves. When the 
Government intends to amend the Constitution to this effect and 
denotify the tribal lands, I would say that this issue must be discussed 
at great length in the country. Keeping in view the basic interests of 
the tribal people and only after holding wider discussions, such a 
legislation should be brought forward. Thank you. 

Ǜी एस.एस.अहलवािलयाु : उपसभाÁय© महोदय, मȅ कोल इंिडया (अÂतरण 
िविनयमन और िविधमाÂयकरण) िवधेयक, 1995 का समथ«न करने के िलए खड़ा हुआ हंू। 
उपसभाÁय© महोदय, इसकी एक लÇबी कहानी है और अभी माननीय सदÎय एडुआडȗ 
फेलेिरयो जी कह रहे थे  

313 



RAJYA  SABHA       [21 November, 2000] 

िक यह अनुिचत है, गैर-कानूनी है,ऐसा नहȒ करना चािहए। महोदय, मȅ आपके माÁयम से 
सदन को सूिचत करना चाहंूगा िक माननीय फेलेिरयो उस केिबनेट के मंĝी थे िजस 
केिबनेट ने 1995 मȂ इस िबल का फैसला िकया था और इस िवधेयक को इस सदन मȂ Ǜी 
अजीत कुमार पाजंा जी ने इंĘोǹूस िकया था जो उस वƪ कोयला मंĝी थे, नरȋसहराव 
जी की सरकार मȂ वह भी मंĝी थे। वे उस वƪ भी साथ थे, अब भी साथ हȅ घबराइये मत।  

Ǜीमती सरला माहेǚेरी(पȎÌचमी बंगाल): आप सरकार के साथ ही रहȂगे या 
लोगȗ के साथ भी रहȂगे। जनता के साथ रिहए।  

Ǜी एस.एस.अहलवािलयाु : हम जनता के साथ ही रहȂगे और जनता भी हमारे ही 
साथ रहेगी। मȅ जहा-ंजहा ंजाउगां , जनता साथ ही रहेगी। घबराइए मत।  

Ǜीमती सरला माहेǚेरी: आप जनता के साथ नहȒ जाएंगे, जनता आपके साथ 
जाएगी। ¯या बात है।  

Ǜी एस.एस.अहलवािलयाु : महोदय, मȅ नहȒ समझता िक हमारे पूव« वƪा ने जो 
मुǈे उठाये है, ये मुǈे उस वƪ उÂहȗने अपनी कैबीनेट मȂ, अपनी पाटȓ मȂ या अपने दल मȂ 
उठाए हȗगे। खैर, आज यह िवधेयक हमारे सामने है। सभी जानते हȅ िक कोयला खदान का 
नेशनलाइजेशन, राÍĘीयकरण दो चरणȗ मȂ हुआ था-1972 मȂ और 1973 मȂ। यह िकन 
हालात मȂ हुआ था, वह सव«िविदत है और आज िकन हालात मȂ ये कोयला खदान चल रहे 
हȅ, इसके बारे मȂ भी सब अ´छी तरह से अवगत हȅ। उस वƪ पर-टन कोयले की कीमत 
¯या थी और आज पर-टन कोयले की कीमत ¯या है, इस चीज से भी सभी अवगत हȅ और 
अÊटीमेटली जो कोयला है-िजन-िजन कारखानȗ मȂ कोयला रॉ-मटैीिरयल के Ǘप मȂ यजू 
होता है और उसकी उ¾पादन वैÊय ू िकस तरह से बढ़ती है, कॉÎट ऑफ Ģोड¯शन िकस 
तरह से बढ़ता है, वह हमारे सामने है। िदन पर िदन हम इसका कैटगराइजे़शन कुȋकग 
कोल, नॉन कुȋकग कोल, Îटीम कोल, Îलैक कोल, लो ऐश कोल, हाई सÊफर कोल 
करके बहुत कुछ करते हȅ। हमारे यहा ंएक थम«ल पॉवर Îटेशन की टै¯नोलॉजी है। जो 
थम«ल पॉवर Îटेशन की टै¯नोलॉजी हम रिशया से लाए वह कोयले पर आधािरत है और 
जो हमारा लो कैलोरीिफक वैÊय ूका कोयला है, उसमȂ हमारा उ¾पाद जो हो रहा है, वह न 
के बराबर है। आज यिद हम तुलना करने बैठे तो जो लो ऐश मटैलȌजकल कोक या लो ऐश 
थम«ल कोक िवदेशȗ से लाकर यजू कर रहे हȅ, उनसे और हमारे कोयला खदानȗ से जो 
कोयला िनकल रहा है, वहा ंपर जो Ģोड¯शन कैपेिसटी है, आप देिखए वह नग½य है। 
हमारे पूवȓ रा¶य िबहार मȂ आपको पता है िक थम«ल पॉवर Îटेशन को लेकर वहा ंके एक 
मंĝी ने सवाल उठाया था िक जो कोयला खदान से आता है, उसमȂ फॉरेन मटैीिरयल 
¶यादा है और हाई ऐश परसटेंज है। इसके कारण उसकी थȌमक कैलोरोिफक वैÊय ूकम 
हो जाती है िजसके कारण वहा ंथम«ल पॉवर Îटेशन अपनी पूरी कैपेिसटी से नहȒ चल 
सकते हȅ। इसी कारण उनकी ऐडिमिनÎĘेिटव कॉÎट इतनी ¶यादा है िक काÎट ऑफ पॉवर 
Ģोड¯शन पर-यिूनट बहुत ¶यादा बढ़ जाता है और अÊटीमेटली उसका कमȌशयल और 
डोमȎैÎटक यजू जो करते हȅ, उन पर यानी कÂ¶यमूर पर इसका भार पड़ता है और उनको 
इसका भार वहन करना पड़ता है। महोदया आज सड़कȗ पर लोग प¾थर लेकर, लाठी 
लेकर ¯यȗ िनकलते हȅ। ले तभी नकलते हȅ जब महंगाई होती है। महंगाई के मूल कारण ¯या 
हȅ, उनके मुǈे पर जाने की जǗरत है और जब मुǈे पर जाएंगे तो इतने बड़े अंतराल, 1972-
73 से, कोयला खदान के राÍĘीयकरण से लेकर आज तक के अंतराल के ऊपर िवÌलेषण 
करना पड़ेगा और सोचना पड़ेगा। हमारे पूव« वƪा Ǜी जीवन राय जी भी कोयला खदान के 
बारे मȂ कह रहे थे।  
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ईÎटन« कोल फीÊड मȂ िकतनी कोयला खदाने हȅ जो आज Ģाएवेटाइज करने के िलए हȅ? 
जब हमारे यहा ंके कोयला मंĝी और कोयला मंĝालय ने पȎÌचम बंगाल सरकार से बैठक 
की तो पȎÌचम बगंाल के भतूपूव« मु°यमंĝी ने... 

Ǜी जीवन राय: Ģाइवेटाइज़ करने से कम ऐश कॉÂटȂट ...(Ëयवधान)... िनकलने 
वाला नहȒ है।  

Ǜी एस.एस. अहलुवािलया: नहȒ िनकलेगा। ...(Ëयवधान)... मȅ बता रहा हंू िक है।  
You are right, I am telling you. 

Ǜी जीवन राय: मȅ यही बात कह रहा हंू िक Ģाइवटेाइज करने का िबल है तो 
िछपा कर िकसिलए कर रहे हो। You come out straightway. You say that it is a 
Bill to privatise the coal industry. 

उपसभाÁय©(Ǜी रमा शंकर कौिशक): माननीय जीवन राय जी, आप उÂहȂ 
अपनी बात कहने दȂ।  

Ǜी एस.एस.अहलवािलयाु : आपको इतना टȅशन ¯यȗ है िक यह Ģाइवेटाइज़ 
करने के िलए िकया जा रहा है?...(Ëयवधान)... यह एक अ´छे ऐडिमिनÎĘेिटव 
...(Ëयवधान)... 

Ǜी जीवन राय: आप मंĝी जी को बता दो िक ÎटेटमȂट का ऑÅजैȎ¯टव चȂज 
करके ले आएं।  

उपसभाÁय©(Ǜी रमा शंकर कौिशक): जीवन राय जी, आप उÂहȂ अपनी पूरी 
बात रखने दȂ।  

Ǜी जीवन राय: मȅ उनको सपोट« कर रहा हंू ...वाईस चेयरमनै साहब, मȅ उनको 
सपोट« कर रहा हंू।...(Ëयवधान)... 

Ǜी एस.एस.अहलवािलयाु : अ´छे ऐडिमिनÎĘेशन के िलए कहा जा रहा है। 
...(Ëयवधान)... 

Ǜी जीवन राय: तो िछपाकर िबल िकसिलए ला रहे हȅ? You state in the 
Statement of Objects and Reasons that it is a Bill towards 
privatisation, privatisation in stages. यही बात तो मȅने कही है। ...(Ëयवधान)... 

Ǜी टी.एन.चतुवȃदी(उǄर Ģदेश): इन दोनȗ का मुचअुल सपोट« बड़ा अफ¯शनेट 
है। ...(Ëयवधान)... 

Ǜी एस.एस अहलवािलयाु : महोदय ...(Ëयवधान)... 

Ǜी जीवन राय: आप मेरे को सपोट« कर रहे हो?  

Ǜी एस.एस.अहलवािलु या: मȅ Ģाइवेटाइजेशन की बात नहȒ र रहा हंू। म ैकह 
रहा हंू िक बैटर ऐिडमिनÎĘेशन कैसे होगा। जब हमारे पास पƺा ही नहȒ है जमीन का तो 
हम बैटर ऐडिमिनÎĘेशन ¯या दȂगे। रोज़ कोट«-कचहिरया ं होती हȅ, रोज़ वकालतनामा 
लेना पड़ता है कोल इंिडया से और महोदय, आपकी कृपा से... 

उपसभाÁय©(Ǜी रमा शंकर कौिशक): अब आप समाÃत करȂ। 
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Ǜी एस.एस.अहलवािलयाु : ¯या समय हो गया? अभी तो मȅने शुǗ िकया है। लंच 
के बाद पूरा करȂगे।  

उपसभाÁय©: तो ठीक है।  

SHRI PRANAB MUKHERJEE (West Bengal): He can speak 
after the lunch break. 

उपसभाÁय©(Ǜी रमा शंकर कौिशक): अब हम उठते हȅ और दो बजे िमलȂगे।  

The House then adjourned for lunch at one minute past one of the 
clock. 

The House reassembled after lunch at three minutes past two of the 
clock, THE DEPUTY CHAIRMAN in the Chair. 

उपसभापित: आप सबको नया सेशन मुबारक हो। ...(Ëयवधान)... बड़ा खाली 
हाल भी मुबारक हो।  

Ǜी ĢेमचÂद गुǔा(िबहार): मडैम, पहले तो आप 12 बजे आ जाती थȒ, इस वजह 
से लोग आ जाते थे। अब आप आती ही 2 बजे हȅ।  

उपसभापित: अभी मȅ 2 बजे आई हंू तो लोगȗ को 2 बजे तो आना चािहए। 
...(Ëयवधान)... यह तो बहानेबाजी है। ...(Ëयवधान)... अहलवािलया जीु , आप अपना भाषण 
पूरा करȂ।  

Ǜी एस.एस.अहलवािलयाु : महोदया, मȅ भोजनावकाश से पहले कोल इंिडया 
(अÂतरण िविलयमन और िविधमाÂयकरण) िवधेयक,1995 पर बोल रहा था। मेरे पूव« 
वƪाओं ने इस पर बड़े सवाल उठाए थे और खासकर हमारे वामपथंी बÂधु जीवन राय जी 
ने कुछ सवािलया ĢÌन उठा िदये िक ¯या यह जमीन हÎतातंरण होने के बात 
...(Ëयवधान)... आपके साथ जब कोट« मȂ खड़ा हंूगा तब कह दंूगा। महोदया, इÂहȗने कहा 
िक जमीन हÎतातंरण के बाद ऐसी ही अवÎथा रहेगी और शायद िनजीकरण की तरफ हम 
जा रहे हȅ, ऐसी इÂहȗने सवाल खड़ा कर िदया है ...(Ëयवधान)... 

Ǜी जीवन राय: परदे के पीछे... 

Ǜी एस.एस.अहलवािलयाु : परदे के पीछे कुछ नहȒ हो रहा है। मȅने पहले भी 
आपको यह बात याद िदलाई थी किहए तो बंगाली मȂ कह दंू।  

THE DEPUTY CHAIRMAN: You should address the Chair, 
either in Bengali or in Marathi or in any other language, and not Mr. 
Jibon Roy. 

SHRI S.S. AHLUWALIA: Madam, I am addressing him 
through you. I am trying to convince my colleague Mr. Jibon Roy in 
his mother tongue. 
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THE  DEPUTY  CHAIRMAN:  You  can   go  through   me  
provided  I understand Bengali. I do not know what you are telling 
him. 

Ǜी एस.एस.अहलवािलयाु : महोदया, िचÂती का िवषय िसफ«  एक कहा जा 
सकता है िक जमीन हÎतातंरण के बाद माइÂस सÄटी पर ¯या-¯या इफे¯ट पड़ेगा। माइÂस 
सेÄटी पर खासकर के दो घटनाएं जब भी िकसी जागǗक नागिरक के सामने आती हȅ तो 
वह िचȎÂतत हो जाता है। जब हम चासनाला की दुघ«टना और िचनाकुड़ी की दुघ«टना के 
बारे मȂ सोचते हȅ, जहा ंएक मेजर फेÊयोर हुआ था तो माइÂस सेÄटी का °याल आ जाता है। 
आज यह सीधे तौर पर कोल इȎ½डया िलिमटेड, जो राÍĘीय सरकार की एक कंपनी है, के 
तहत है। उनके पास जमीन है। जब जमीन का हÎतातंरण हो जाएगा और इनकी 
इंटफेयरȂस ख¾म हो जाएगी तब कहȒ ऐसी कोई कमी हो गई, कोई चूक हो गई, कोई 
अंकुश हट गया तब ¯या होगा, इसके बारे मȂ सोचने की जǗरत है। इसिलए मंĝी महोदय 
को इस िवधेयक पर समथ«न देने का आÌवासन देने के साथ-साथ हमारे सामने ये सवाल 
भी उठते हȅ। कोयला खदान के इलाकें मȂ जो लोग रहते हȅ वे जानते हȅ िक जहा ंसे कोयला 
िनकाला जाता है उस कोयला िनकाले खोखले इलाके मȂ बाल ूभरा जाता है। अगर बाल ून 
भरा जाए तो जब बरसात का समय आता है और ऊपरी सतह मȂ पानी जमता है तो पानी के 
भार से वह इलाका धंस जाता है और और लोग घंसका-घंसका िचÊलाते हुए वहा ंसे भागते 
हȅ। गावँ के गावँ धंस जाते हȅ ¯यȗिक गावँ के नीचे, शहरȗ के नीचे, सड़कȗ के नीचे से 
कोयला िनकाला जाता है। कोयला िनकालने वालȗ की यह िजÇमेदारी होती है िक वहा ंपर 
कोयला भरा जाए, सैड पैȋकग की जाए। इस सȅड पैȋकग का भी एक Ģावधान है। इसके 
काĘंे¯ट िनकलते हȅ, बड़े-बड़े ठेके िदये जाते हȅ। परदेखा गया है िक इस पर पूरी तरह से 
Áयान नहȒ िदया जाता है। एक अशं भारत सरकार का रहा है, माइÂस सेÄटी िडपाट«मȂट का 
रहा है और वह  इन चीजȗ का Áयान रखती रही है। अब ये जमीनȂ जो सȎÅसिडयरी कंपनीज 
हȅ या दूसरी कंपनीज हȅ, जो इसमȂ िलिखत हȅ, के अंतग«त है।  

महोदया, मȅ चूिंक अब आपके ǎारा झारखक के इलाके मȂ नामािंकत हुआ हंू और 
झारखंड का इलाका कोयला खदान के इलाके के नाम से जाना जाता है। सȂĘल कोल 
फीÊड इȎ½डया िल., िजसका हेड¯वाट«र राचंी है और उससे पहले इन.सी.डी.सी. 
(नेशनल कोल िडपाट«मȂट कापȘरेशन) का हेड¯वाट«र भी राचंी ही था, भारत कोȋकग कोल 
िल., िजसका हेड¯वाट«र धनबाद है वह भी झारखंड के इलाके मȂ है। उसी तरह सȂĘल 
माइन Ãलाȋनग इ½ड िडजाइन इंÎटीǷूट िल. राचंी है, वह भी झारखंड की राजधानी के 
इलाके मȂ है। इसिलए मȅ वहा ंकी जनता की तरफ से, जो एक ĢÌन उनके मन मȂ है उससे 
आपको अवगत करना चाहता हंू।  

महोदया, मȅ आपके माÁयम से मंĝी महोदय से यह आÌवासन भी चाहंूगा िक इस 
हÎतातंरण के बाद जो कोलिरया ंचलȂगी सȎÅसिडयरी कंपनीज के तहत और जो चल रही 
हȅ, ¯योिक िसफ«  जमीन का हÎतातंरण होना है तो ¯या वहा ंकी सरकार ǎारा माइÂस 
सेÄटी का पूरी तरह Áयान रखा जाएगा? कोई दुघ«टना न घटे ऐसा एक आÌवासन जǗर 
जनता चाहेगी। साथ ही साथ उस इलाके का जो रेवेÂय ू है उसका पूरा आबंटन हो, उस 
इलाके को रायÊटी िमल सके, रायÊटी उसको उसके पिरमाण के िहसाब से िमल सके 
इसकी ËयवÎथा वहा ंकी जाए। महोदया, कैटागराइजेशन के बारे मȂ मȅ यहा ंपर कई बार 
कह चुका हंू। अभी मेरे पूव« वƪा ने कहा है िक इससे उसकी कैलोिसिफक वÊेय ूजो कम है 
वह इससे बेशी हो जाएगी। ऐसा होने का मु°य कारण यह है िक इस पर ठीक तरह से 
अंकुश नहȒ लगा है और यह तब तक नहȒ होगा जब तक इसका  
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ठीक तरह से कैटोगराइहजेशन नहȒ होगा। महोदया, हमारे देश मȂ खासकर हमारे 
झारखंड इलाके मȂ सेमी-एÂĞासाइड कोल एवेलेबल है जो Îटीम कोल के नाम पर, 
कोȋकग कोल के नाम पर बेचा जा रहा है। इसका कैटोगराइजेशन Ģापर नहȒ है। सेमी-
एÂĞासाइड कोल को हमने कैटोगरा¶ड नहȒ िकया है। आज वह कोल ईटȗ मȂ भƺȗ मȂ Ģयोग 
मȂ आ रहा है, आज वह कोल थम«ल पावर Îटेशनȗ मȂ Ģयोग हो रहा है, जबिक इसका 
Ģयोग Đेफटाइट मनुैफै¯चȋरग मȂ होना चािहए, एनो»स मनुैफऐ¯चȋरग मȂ होना चािहए, 
कैथो»स के मनुैफै¯चȋरग मȂ होना चािहए िजससे हम सही दामȗ पर एÊयमूीिनयम का 
उ¾पादन कर सकȂ । एÊयमीिनियम का उ¾पादन करने के िलए हमȂ आज 50 Ģितशत काब«न 
की जǗरत पड़ती है िजसे सेमी-एÂĞासाइड कोल उपलÅध करा सकता है। पर इसका 
कैटोगराइजेशन न होने के कारण यह कोल Îटीम कोल के नाम पर िबक रहा है, सÎते 
दामȗ पर िबक रहा है। ककुछ वष« पहले तर यह कोल, समी-एÂĞासाइड कोल हमारे यहा ं
से ए¯सपोरट होकर जापान जाता था और जापान से कंसाइन होकर इंिडया आता था। 
जब मȅने इस सदन मȂ आवाज उठाई तब यह ए¯सपोट« बंद हुआ लेिकन आज भी इसका 
कैटोगराइजेशन Ģोपर नहȒ हुआ है और इस कारण इसका Ģापर यजू नहȒ हो रहा है। 
सȂĘल Äयलू िरसच« इंÎटीǷूट, धनबाद ने कई बार इसमुǈे को सामने रखा है और सामने 
रखकर कहा है िक इस अ´छी ¯वािलटी के कोल को हम दूसरे Ģयोग मȂ ला सकते है, इस 
वेÊय ूऐडड कर सकते हȅ और अ´छा मुनाफा भी कमा सकते है। जो कोल थम«ल पावर 
Îटेशन मȂ जाना चािहए वह वहा ंनहȒ जा रहा  है वह ईटȗ मȂ भƺȗ मȂ जा रहा है। इससे 
हमासा Ģोड¯टशन, हमारी Ģोड¯टिवटी नहȒ हो पा रही है और काÎट ऑफ Ģोड¯शन 
ऑफ अलटीमेट Ģोड¯टस बढ़ता जा रहा है। महोदया, इन शÅदȗ के साथ मȅ इस िबल का 
समथ«न करता हंू और मंĝी महोदय से यह आÌवासन चाहंूगा िक इन जमीनȗ का 
हÎतातंरण होने के बाद भी भारत सरकार का अकुंश इन पर पूरी तरह से रहे ¯यȗिक आज 
जब उनको कोट« कचहिरयȗ मȂ जाना होता है तो वकालतनामा, पावर ऑफ कटानȓ उनको 
कोल इंिडया से लेनी पड़ती है, तभी वह लड़ सकते हȅ। इससे दो ये बाधायȂ उनको आ रही 
हȅ इससे उन बाधाओं से उÂहȂ मुȎƪ िमल जाएगी लेिकन इस मुȎƪ को ये पूरी मुȎƪ मȂ 
पिरवत«न न करȂ। इतना कह कर मȅ आम जनता, आम मजदूरȗ के िहत और राÍĘीय Îवाथ« 
इन सारी चीजȗ को Áयान मȂ रखते हुए मȅ इस िवधेयक का समथ«न करता हंू। धÂयवाद।  

Ǜी ĢेमचÂद गुǔा: उपसभापित महोदया, कोल जैसािक हम सब जानते हȅ िक 
ÅलैकगोÊड के नाम से भी जाना जाता है। िकसी भी देश की अथ«ËयवÎथा मȂ कोल-माइȋनग 
और उसमȂ उस देश की ¯या कैपेिसटी है, उसका िकतना िरजव« है, यह िकसी भी देश की 
अथ«अËयवÎथा की ȎÎथित का सूचक होता है। सारी दुिनया ने जहा ंजहा ंिजन िजन मुÊकȗ 
मȂ कोयले का िरजव« है उनको पूरी तरह से ए¯सÃलाइट िकया गया तािक जो वहा ंपर 
खिनज हȅ उनका पूरा उपयोग िकया जा सके। लेिकन हमारी आजादी के पचास साल के 
इितहास के बाद मȂ यहा ंपर इस सै¯टर को, हर सरकार ने, चाहे वह काĐेंस की सरकार 
हो, आपकी सरकार है, कोई भी सरकार रही हो, सब सरकारȗ ने इस इंडÎĘी की, इस 
माइȋनग से¯टर की पूरी तरह से उपे©ा की। महोदया, इं±लȅड मȂ, Đेट िĤटेन कोल की 
माइȋनग को बंद करना पड़ा ¯यȗिक Ģोड¯शन ए¯सेिसव हो गया। थम«ल पावर Ãला¹ंस को 
इसकी आवÌयकता नहȒ थी, इसिलए माइȋनग को सÎपȂड कर िदया गया। हमारे यहा ंपर 
इतने थम«ल पावर Ãलाटं हȅ, उनमȂ से 40% परसȂट पावर Ãलाटं कोयले का इंपोट« करते हȅ। 
यह कोयला साऊथ अģीका, आÎĘेिलया और चीन से माइȋनग हो करके, 
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Ęासंपोटȃशन चाजȃज़ लगा कर के भी हमारे यहा ंपर सÎते मȂ आता है और इसकी ¯वािलटी 
भी अ´छी बताई जाती है। हमारे यहा ंपर चूिंक कोयला खदानȗ का माडनɕइज़ेशन नहȒ 
िकया गया, िपछले 50 वषș मȂ कोई भी ऐसी पॉिलसी या नीितगत फैसला नहȒ िलया गया 
िजसमȂ इस इंडÎĘी को, इस िमनरल को पूरी तरह से साइंिटिफक वे मȂ माइȋनग करने की 
Ãलाȋलग की गई हो। आपको यह Áयान है िक माइȋनग मȂ वक« ज़« के िलए जो सेÄटी फे¯टज़« 
हȅ, उन सब को टोटली इ±नोर िकया गया। िपछले कुछ समय पहले गज़लीटाडं खदानȗ मȂ 
पानी भरने से बहुत से लोग मारे गये, इंजीिनयर खदानȗ मȂ फंस गये थे। 40 साल से जो 
कोयल माइन मȂ अंडरĐाऊंड आग लगी हुई है लेिकन वहा ं कुछ नहȒ िकया गया। आज 
माननीय मंĝी जी जो िबल लेकर आए हȅ, इस तरह से अडहॉक फैसला करने से कुछ 
सालशून िनकलने वाला नहȒ है और कोई सालशून िनकलेगा भी नहȒ। इसके िलए जǗरी 
है िक एक राÍĘीय नीित बनाई जाए, सब पाटȓज को कानिफडȂस मȂ िलया जाए और पूरे 
देश के सामने एक Ãलाȋनग रखी जाए िक कोयले की खदीनȗ का हम लोग ¯या करना 
चाहते हȅ। जमीन ĘाÎंफर कर दी जाए, पƺे पर ĘाÎंफर करने का जो मूव है, इससे मजदूरȗ 
को और जो हमारे नेशनल िरज़व« हȅ, इनका कोई एडवाटेंज इस देश को िमलने वाला नहȒ 
है जब तक आप एक लागं Ęम Ãलाȋनग नहȒ करȂगे। महोदया, आपके माÁयम से, मेरी 
सरकार से यह राय है िक इस सबंंध मȂ एक नेशनल पॉिलसी बनाई जाए और लागं टम« 
Ãलाȋनग की जाए िक इस मह¾वपूण« खिनज को देश िहत मȂ अथ«ËयवÎथा को ठीक करने के 
िलए कैसे उपयोग िकया जाए। इस सारी Ãलाȋनग पर सोच िवचार करके फैसला करने की 
जǗरत है। कोई भी अडहॉक फैसला करने से इसका कोई नतीजा नहȒ िनकलेगा। 
धÂयवाद।  

SHRI NT. SHANMUGAM: Madam Deputy Chairperson, I 
have carefully listened to the debate on the Coal India (Regulation of 
Transfers and Validation) Bill, 1995 in the House and also the points 
raised by hon. Members during the course of the debate. 

Hon. Member, Shri Bhatt, talked about the challenges of coal 
import and rationalisation of railway freight. Hon. Member, Shri 
Agarwal, spoke on the collection of stamp duty, the corruption in Coal 
India and the need for reorganisation of Coal India. Hon. Member, Shri 
Thirunavukkarasu, explained the provisions of the Bill and welcomed 
the Bill. Hon. Member, Shri Jibon Roy, felt that the Bill is legally not 
correct. 

He also mentioned that the present strike in Coal India Ltd. is 
due to this Bill. Hon. Member, Shri Margabandu, felt that the Bill would 
lead to privatisation. Shri Eduardo Faleiro talked about the coal mafia 
and issues relating to tribal land. Hon. Member, Shri S.S. Ahluwalia, 
talked about the history that led to the introduction of this Bill. He has 
also mentioned in detail about the latest coal-mimrtg technology, the 
linkage of coal with power production and issues realtihg to 
subsidiaries like ECL, BCCL, etc., and mine safety. Mine safety is 
governed by the Director-General of Mine Safety. There shall be no 
change in that position.  He has also mentioned 
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that mine safety should be taken up on a priority basis and that 
categorisation was not done properly. Hon. Member, Shri Gupta, said, 
"coal is black gold". He has also mentioned that the mines are not 
modernised and mine safety is ignored. He has mentioned about the 
underground fire also. He wanted a National Coal Policy to be 
formulated. 

The Bill has a restricted purpose of empowering the Central 
Government to direct the transfer of the land and its rights pertaining 
to all coal-mines or coke-oven plants vested in the Coal India Limited 
or.In a subsidiary company to any or other subsidiary company of 
Coal India Limited. This Bill is not in any way related to railway freight 
re-organisation of Coal India Ltd., import of coal, de-notification of 
tribal lands and transfer of land to multinationals, etc., nor is it a proxy 
for privatisation of coalmines. 

Now, I may point out that the absence of a formal legal title to 
the land, coke-oven plants, mining rights and other properties in the 
subsidiary companies of Coal India Limited has exposed them to 
litigation and other legal infirmities. This matter was examined by the 
Committee on Public Undertakings. The Committee had directed that 
the transfer of rights in and over land and properties in favour of 
subsidiary companies, which are de facto managing the mines and 
properties vested in Coal India Limited, should be effected without any 
further delay. Two former Attorney Generals had also advised that this 
situation needs to be rectified through appropriate legislative 
measures. The Standing Committee on Industry also undertook a 
comprehensive examination of many of the issues raised during the 
discussion. The Report of the Standing Committee, which was laid on 
the Table of the Rajya Sabha on 27.7.2000, deals with these issues at 
length and, therefore, it may not be necessary for me to go into them 
again. The Committee had recommended adoption of this Bill. 

It has been pointed out that the same objective could have 
been achieved by effecting suitable amendments in the Coal Mines 
Nationalisation Act, 1973, instead of introducing this fresh Bill. It needs 
to be appreciated that lands, mining rights and other properties have 
been acquired by Coal India Limited through various Acts, that is, the 
Coking Coal Mines (Nationalisation) Act, 1972, the Coal Mines 
Nationalisation Act, 1973, the Coal Bearing Areas (.Acquisition and 
Development) Act, 1957 and the Land Acquisition Act, 1894, and 
through direct negotiations. An amendment to the Coal Mines 
(Nationalisation) Act would not have covered the lands and properties 
acquired through other statutes and modes. Hence, there is the need 
for a separate Bill. 
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I would like to bring to the notice of the House that the on-
going strike in Coal I6d& Ltd. is not related to the Bill. It is related to 
wage negotiator*!, This Bill has been cleared by the Law Ministry as 
well as by the Standing Committee. The Law Secretary was also 
examined by the Standing Committee. I would also like1 to inform the 
House that the Railways has withdrawn the 10 per cent freight 
concession basic to imported Coal. Not only that. The Government 
has now raised the import duty from 15 per cent basic to 25 per cent 
basic. 

SHRI JIBON ROY: It would lead to double taxation. What was 
the heoessity? I would like to know whether only the Coal India Ltd. 
was suffering from the problem of transfer of assets from a holding 
company to a subsidiary company. What is the magnitude of the 
problem in our country? Why are you specifying only Goal India Ltd., 
when it is a general problem? The problem pertains to change in the 
Company Law. 

SHRI NT. SHANMUGAM: I will come to this point. However, 
these issues do not relate to the Bill. Madam, apprehensions have 
been expressed by some State Governments and also by some of 
the hon. Members that the adoption of this Bill may infringe upon the 
constitutional rights of the State Governments, particularly, in respect 
of grant of mining lease, collection of stamp duty and registration fee. 
I would like to reiterate that after the nationalisation of the Goal 
tfflnes, in "terms of the provisions of the Coal Mines (Nationalisation) 
Acts* the Centre) Government became the deemed lessee of the 
State Government. When the Central Government, in turn, vested 
these coal mines in the Coal India Ltd., the Coal India Ltd. became a 
deemed lessee of the State Government. The deemed leases are 
purported to be contractual teases, granted under the Mines and 
Mineral Development and Regulation Act, H957, read with the 
Mineral Concession Rules. 1960. Similar arrangement exists under 
the provisions of the Coal Bearhg Areas (Acquisition and 
Development) Act, 1957, in relation to land and minhni rights acquired 
under the said Act Therefore these statutes leave no scope of 
direction with the State Government to either grant or renew any coal 
mining lease. 

So far as the question of collection of stamp duty and 
registration fee is concerned, I would like to state that the Bill, inter 
alia, seeks to validate, with retrospective effect, the transfer of 
properties from Coal India Ltd. to its subsidiary companies, as these 
transactions are not covered under the existing provisions of the Coal 
Mines Nationalisation Act and the Coal Bearing Areas (Acquisition 
and Development) Act, 1957. Transfer of 
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such nature cannot be validated through the Transfer of Property Act 
or the Companies Act, 1956, as they also do not allow retrospective 
measures. 

SHRI  JIBON  ROY: What would  be the status of the  holding 
companies? 

SHRI NT. SHANMUGAM: I will come to this point. 

THE DEPUTY CHAIRMAN: Mr. Jbon Roy, this is not a 
question-aqswer session. He is replying to the point which you have 
raised. Let him finish. Listen to him and get fully satisfied. Let him 
speak. 

SHRI NT. SHANMUGAM: Therefore, no duty or fee is 
leviable on such transfers. 

Moreover, the properties in question are national properties; 
and, in national interest their transfer should be exempted from the 
payment of stamp duty. The Standing Committee has also reached 
the same conclusion and endorsed the view that the proposed 
enactment would override the Acts of the State Legislature because it 
flows from the Coal Mines (Nationalisation) Act, and section 28 of the 
said Act has an overriding effect, stipulating that the Act shall have 
effect, notwithstanding anything inconsistent therewith in any other 
law for the time being in force. 

Some of the hon. Members have expressed an apprehension 
that the Bill would facilitate privatisation of the Coal India Ltd. Let me 
reassure the hon. Members that there is no ground for such fears. 
The Bill merely seeks to legalise the ownership of the coal mines 
being managed and operated by the coal producing subsidiaries of 
Coal India Ltd. The Bill has no such provisions which would facilitate 
privatisation of the coal mines. For any disinvestment of equity or sale 
or transfer of coal mines to private parties, the subsidiary companies 
will have to obtain the approval of the Coal India Ltd. as well as the 
Central Government. 

Questions were also raised on whether this Bill will affect the 
status of Coal India Limited as a holding company. Here again, I may 
reassure the august House that as far as the control of Coal India 
Limited as a holding company is concerned, that is in no way diluted 
because the Articles of Association of Coal India clearly stipulate that 
a subsidiary company, before it can transfer any substantial interest in 
its property, has to take the approval of Coal India. In any case, 100 
per cent of the paid up capital of the subsidiaries is owned by CIL. It 
further stipulates that even for mobilising foreign bans or entering into 
joint ventures, a subsidiary company has to go "in and through" Coal 
India Limited only. 
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I have attempted to clarify the position on all major issues of 
concern raised by hon. Members. The Bill essentially seeks to plug a 
lacuna in the statute. This measure will facilitate a clear delineation 
and consolidation of lands and assets of various subsidiary 
companies of Coal India Limited. This will avoid litigation and also 
enable the coal companies to mobilise resources from the market. 

I am thankful to the hon. Members for their participation in the 
debate which illuminated varbus aspects of the Bill. I would now 
request the august House to pass the ^[..(Interruptions)... 

SHRI JIBON ROY: Madam, my questbns have not been 
answered... 

THE DEPUTY CHAIRMAN: What questions? 

SHRI OP. THIRUNAVUKKARASU: All the questbns have 
been answered.. (Interruptions)... 

SHRI JIBON ROY: सरकार मȂ आप अभी हȅ, कल तो इधर ही बैठȂगे.Then 
you will be in difficulties... 

THE DEPUTY CHAIRMAN: Now I put the Bill to vote 
...(Interruptions)... 

SHRI JIBON ROY: Some clarificatbns are required 
...(Interruptions)... 

Madam, I could not folbw his speech ...(Interruptions)... 
DR. BIPLAB DASGUPTA (West Bengal): Madam, before the 

voting takes place, we want the hon. Minister to clarify some of the 
points which have been raised by Shri Jibon Roy. Shri Jibon Roy has 
raised very pertinent points. His points have remained unanswered. 
So, I would request the hon. Minister to respond to his points. Then 
you put the Bill to vote. 

SHRI T.N. CHATURVEDI: Shri Jibon Roy wants changes not 
in the language, but in the idbms. That is not possible. He has given 
his replies from his angle. You may agree or you may not agree with 
that. That is your perceptbn. 

SHRI JIBON ROY: The first point is that, after all the assets 
are transferred to the subsidiaries, the holding company does not 
practbally exist. Nowhere in India has it happened since 
independence that a holding company has distributed its assets to its 
subsidiaries... 
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SHRI T.N. CHATURMEDl; A good beginning has 18 Be made. 
SHRI JIBON ROY: Therefore, if the holding company does 

not exist, then what wft happen to tfte interpersonal relationships with 
its subsidiary? The second question that I had raised was, in; the 
case of any holding company,- legally, it is not tenable under the 
Companies Act. He is legalising an illegal thing..(Interruptions)... 

SHRI C.P. THIRUNAVUkKARASU: That is why a tew is 
required... 
SHRI NILOTPAL BASU (West Bengal): Madam, the Minister 

is there to reply to his points. Why do we want so many self-«ppointed 
Ministers? 

SHRI JIBON ROY: Since it was illegal till yesterday tp transfer 
assets from a holding company to its subsidiaries, the hon. Minister is 
legalising an illegal thing. And this will have ramdfcsefWbra ail over 
India. I raise the question: Why Has the 'Minister taken this route? He 
could have taken the route of the Companies Act. The third question 
that I had raised was... 

THE DEPUTY CHAIRMAN: You cannot repeat all the 
questions. I have allowed only two... 

SHRI JIBON ROY: Okay, I will raise the other questions later 
on. 
SHRI S.S. AHLUWALIA: He had raised all these questions in 

the Standing Committee and he is raising them again now. 
SHRI JIBON ROY: Parliament's powers are not usurped by 

the Standing Committees. 

SHRI S. S. AHLUWALIA: That is a mini-Parliament. 
...(Interruptions)... 

Because you want to walk out, you are saying all these 
things. ...(Interruptions)... 

SHRI JIBON ROY: No. He spoke about the thing but not 
about the ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Let me deal with it 
...(Interruptions)... 

SHRI JIBON ROY: I have got two more points, Madam. 

THE DEPUTY CHAIRMAN: No, no. Mr. Jibon Roy, the 
Standing Committees were established basically with  the  purpose  
that you  can 
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openly discuss the issues without the presence of any media. The 
reports of the Standing Committees are la^id on the Table of the 
House. As has been mentioned in the House, you afe a Member of 
the Standing Committee. Did you raise this issue in the Standing 
Committee? Then, what happened to the report? Has the report taken 
note of your comments? Has the Committee discussed these issues 
or not? 

SHRI JIBON ROY: Madam, generally, we do not discuss the 
Standing Committee reports in the House. I have given a note of 
dissent. I have the right to discuss that note of dissent and I have the 
right to have an answer, i raised it in the Standing Committee, tout I 
did not get the answer-« the Standing Committee. 

THE DEPUTY CHAIRMAN:P!ease. I am not asking you. 
...(Interruptions)... 

Mr. Jibon Roy, will you please sit down? (Interruptions) Mr. 
Jibon Roy, if you want the redressal of your grievances through the 
Chair, then, at least, have the courtesy' to sit down when I am asking 
you to sit down. Please reply to me whether we can discuss the 
Standing Committee's repoet. There is no problem about it. But the 
main thing is this. Were the issue's that you wanted to raise, 
discussed in the Standing Committee and did you get the replies? 

SHRI JIBON ROY: No. (Interruptions) I have given the note of 
dissent. It was not answered then. Now, we have the Minister here. 
The Minister was not available in the Standing Committee. 

THE DEPUTY CHAIRMAN: Now, he has asked two 
questbns, out of which I can understand only one. The holding 
company's assets have been transferred to the subsidiaries. Have 
they have been transferred or not? 

SHRI N. T. SHANMUGAM: Madam, some of the mines were 
transferred to the subsidiary companies. Also, hundred percent of the 
paid up capital of the subsidiary companies is with the Coal India 
Limited. Therefore, for entering into any joint venture or for getting 
any loan, the subsidiary companies have to take the permission of the 
Coal India Limited. The overall control remains with the CoaUndia 
Limited..(Interruption)... 

SHRI JIBON ROY: But where is the holding company? 
...(Interruptions).,. 
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*Ǜी मोहÇमद सलीम(पȎÌचम बंगाल): मडैम, Ęेज़री बȂिचज़ से जब अहलवािलया ु
जी बोल रहे थे तो कुछ अदेंशा उÂहȗने िकया िक ऐसा नहȒ होना चािहए। यहा ंिद¯कत यह है 
िक कोल इंिडया के पास जो िमȎÊकयत थी, वह सȎÅसडरी को दे रहे हȅ और वह जब कोल 
इंिडया को नहȒ बेच रहे हȅ तो अलग-अलग से सȎÅसडरी को बेच सकते हȅ  
और उसके साथ लȅड और ऐसे¹स को Ęासंफर कर सकते हȅ, ऐसा अगर खतरा है तो मंĝी 
जी बता दȂ।  

उपसभापित: उÂहȗने बताया है।  

Ǜी एस.एस.अहलवािलयाु : िसफ«  जमीन का पƺा उनके पास नहȒ है, उस जमीन 
का पƺा िदया जा रहा है और वहा ंकोल खदान को सȎÅसडरी ही चला रही हȅ।  

Ǜी नीलो¾पल बसु: मडैम, ये मंĝी नहȒ हȅ, ये जवाब ¯यȗ दे रहे हȅ?  

उपसभापित: मंĝी बन जाएंगे, आप िफĎ ¯यȗ कर रहे हȅ ...(Interruptions)... I 
don't understand this. Please sit down. I am putting the Bill to vote. 

The question is: 
"That the Bill to empower the Central Government to 
direct the transfer of the land, or of the rights in or 
over land or of the right, title and interest in relation to 
a coal mine, coking coal mine or coke oven plant, 
vested in the Coal India Limited or in a subsidiary 
company to any subsidiary company of Coal India 
Limited or any other subsidiary company and to 
validate certain transfers of such land or rights, be 
taken into consideration." 

The motion was adopted. 
THE DEPUTY CHAIRMAN: We shall now take up clause-by-

clause consideration of the Bill. 
Clauses 2 to-4 were added to the Bill. 

CLAUSE 1: SHORT TITLE 

SHRI N. T. SHANMUGAM: Madam, I move: 
(No.2) "That at page 1, line 4, for the figure "1995" the figure 

"2000" be substituted. 

*Transliteration of the speech  in Persian script is available in the Hindi 
version of the debate. 
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777e question was put and the motion was adopted. 

Clause 1, as amended, was added to the Bill. 

THE DEPUTY CHAIRMAN: Now, the Enacting Formula; 
there is one amendment, by Shri N.T. Shanmugam. 

ENACTING FORMULA 

SHRI N.T. SHANMUGAM: Madam, I move: 

"That at page 1, line 1, for the word "Forty-sixth" the word 
"Fifty-first" be substituted." 

The question was put and the motion was adopted. 

The Enacting Formula, as amended, was added to the Bill 

The Title was added to the Bill. 

SHRI N.T. SHANMUGAM: Madam, I move: 

"that the Bill, as amended, be passed." 

77ie question was put and the motion was adopted. 

THE DEPUTY CHAIRMAN: Now, we have - I don't know; 
there are four names before us the Indian Universities (Repeal) Bill, 
2000. ...(Interruptions)... We have moved to another Bill. It is a repeal 
Bill. 

सुिमĝा जी, यह िबल तो बगैर िडÎकशन के पास हो जाना चािहए। यह अंĐेजȗ 
के जमाने का िबल है। इसे आरकाईËज मȂ से िनकालकर ला रहे हȅ तो इसे िरपील कर देना 
चािहए। इनमȂ से 2 यिूनवȌसटीज तो हमारे ¶यिूरिड¯शन मȂ नहȒ हȅ, एक पािकÎतान मȂ है, 
एक बंगलादेश मȂ है।  

Ǜी नीलो¾पल बसु(पȎÌचमी बंगाल): इससे पहले एक सवाल उठाना था। सुबह 
कहा गया था िक मंĝी जी ...(Ëयवधान)... 

उपसभापित: मंĝी जी आ गए हȅ।  

Ǜी नीलो¾पल बसु: दूसरा जो िदÊली वाला सवाल है, िकसानȗ वाला सवाल है, 
इन पर कब ÎटेटमȂट होगा, कब बयान आएगा? इतना ¶वलंत मुǈा बाकी रह गया और 
सरकार ने जानकारी भी नहȒ दी िक ¯या शैǹुल होगा? 

SHRI DIPANKAR MUKHERJEE (West Bengal): Madam, all 
educational institutions have been closed down in Delhi. What 
amendment Bill are we discussing here? We are supposed to get a 
statement from the Government on this subject. 
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SHRI NILOTPAL BASU: The Government could not protect 
public property. ...(Interruptions)... 

*Ǜी मोहÇमद सलीम: आज भी चारȗ ओर से लोग देख रहे हȅ िक पाȌलयामȂट मȂ 
हÊला हुआ है या नहȒ, हंगामा हुआ है या नहȒ। लोग परेशान हȅ चारȗ तरफ।  

Ǜी दीपाकंर मुखजȓ: वहा ंहÊला हो रहा है और हम लोग यहा ंिडÎकशन ही नहȒ 
करते। िकसी की िसरददȓ नहȒ है यह...(Ëयवधान)... 

उपसभापित: इतने जोर की आवाज होगी तो मुझे जǗर िसरदद« हो जाएगा 
...(Ëयवधान)... अभी आप लोग बैठ जाइए...(Ëयवधान)... 

Ǜी दीपाकंर मुखजȓ: हमको सरकार से मतलब नहȒ है, हमȂ इस सवाल से 
मतलब है ...(Ëयवधान)... चाहे वह कोई भी सरकार हो, हमȂ तो इस सवाल से मतलब है। 

Ǜी मोहÇमद सलीम: सरकारȂ बदलती रहती हȅ लेिकन रवैया नहȒ बदलता है। यह 
गलत बात है।  

SHRI DIPANKAR MUKHERJEE: Where is the Home 
Minister? ... (Interruptions)... 

THE DEPUTY CHAIRMAN: Please sit down. The Minister is 
going to reply to the queries which you had made in the morning 
regarding Delhi. He will let you know. Let me also know. 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI O. RAJAGOPAL): Madam, the 
statement that we had promised to make in the morning, we will make 
it today at 5 o'clock. Shri Jagmohan will make a statement in the 
House. 

DEPUTY CHAIRMAN: At 5 o'clock. ...(Interruptions)... 
SHRI O. RAJAGOPAL: It is getting ready. ...(Interruptions)... 
SHRI DIPANKAR MUKHERJEE : Now, the Minister is saying 

that he will find out. ...interruptions).. 
SHRI NILOTPAL BASU: Madam, the solemn assurance given 

in the House is not being fulfilled ...(Interruptions)... Unless the 
Government makes the statement, we won't albw the Government to 
transact any Business in the House. 

MISS MABEL REBELLO (Madhya Pradesh): Madam, it is 
affecting the lives of the people. The people are facing a bt of 
problems. Please take up this issue first. ...(Interruptions)... 

*Transliteration of the speech  in Persian script is available-in the Hindi 
version of the debate. 
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THE DEPUTY CHAIRMAN: Now, I am dealing with the Indian 
Universities (Repeal) Bill, 2000. 

SHRI DIPANKAR MUKHERJEE: In the morning, the Leader 
of the House had promised that the Government would make a 
statement. Where is the Leader of the House? ..(Interruptions).. 

SHRI NILOTPAL BASU: We cannot allow transaction of any 
Government Business, unless the statement is-made. 
...(Interruptions)... 

*Ǜी मोहÇमद सलीम: यह कोई बहुत दूर का मामला नहȒ है। सरकार िदÊली मȂ 
है और हम लोग भी िदÊली मȂ बैठे हुए हȅ। या तो सरकार देश के सवालात को गंभीरता से 
नहȒ ले रही है या िफर वह इस सदन को गंभीरता से नहȒ ले रही है...(Ëयवधान)... मडैम, 
यह सȅĘल गवन«मȂट का मामला है...(Ëयवधान)... 

THE DEPUTY CHAIRMAN: Mr. Salim, please sit down. The 
Minister said - I don't know whether you heard it or not - I heard it-that 
the statement by Mr. Jagmohan will come to the House at 5 o'clock. 
Just now, I am dealing with the Indian Universities (Repeal) Bill, 2000. 
So, please sit peacefully and let her move the Bill अभी यह हो जाने दीिजए, 
िफर भी बहुत समय है । 

Ǜी जीवन राय: यह छोटा सा िबल है, ¶यादा नहȒ है।  

उपसभापित: इसिलए जÊदी ख¾म कर दीिजए।  

SHRI NILOTPAL BASU: Madam, the Home Minister should 
make the statement. 

THE DEPUTY CHAIRMAN: Whoever makes it, jointly, the 
Government is responsible for that. You can't say that only he should 
come and make the statement. (Interruptions) Mr. Salim, will you 
please sit down? It is the collective responsibility of the Government. 
The House can't say as to who should cpme and make the statement. 
If the Minister for Urban Affairs and Development comes and makes 
the statement, you first see the statement and then you can complain 
if you want to, which I don't think you should. 

Ǜी मोहÇमद सलीम: खुराना जी को मंĝी बनाने से इतना झगड़ा नहȒ होता।  

उपसभापित: अब आप यह सजेशन पी.एम को दीिजएगा। बोिलए। 

___________ 

* Transliteration of the speech h Persian script  is available in the 
Hindi version of the. debate. 
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THE INDIAN UNIVERSITIES (REPEAL) BILL, 2000 

मानव संसाधन िवकास मंĝालय मȂ रा¶य मंĝी (सुǛी सुिमĝा महाजन): म ै

ĢÎताव करती हंू :  

‘िक भारतीय िवÌविवǏालय अिधिनयम, 1904 का िनरसन करने वाले िवधेयक 
पर िवचार िकया जाए।‘ 
 
माननीय महोदया, डा. मुरली मनोहर जोशी की ओर से मȅ ĢÎताव करती हंू िक भारतीय 

िवÌविवǏालय अिधिनयम, 1904 का िनरसन करने वाले िवधेयक पर िवचार िकया जाए, ¯यȗिक यह 
िवधेयक िĤिटश शासनकाल मȂ िĤिटश भारत के िवÌविवǏालय से उनको शािसत करने से संबिधत था 
। उसके बाद जो जो िवÌविवǏालय इससे संबिंधत थे, हरेक Ģदेश ने अपना-अपना अिधिनयम पास 
कर िदया है इनको शािसत करने के िलए, जैसे कलकǄा, मुÇबई, मğास, इलाहाबाद वगैरह और 
इसिलए अब इस िवÌविवǏालय अिधिनयम का कोई मह¾व नहȒ रहता है । लॉ िमिनÎĘी ने भी इसके 
िलए अनुमोदन िदया हुआ है, तो इसकी अब कोई आवÌयƪा नहȒ है और इसिलए मȅ ĢÎताव करती हंू 
िक इसको िनरसन करने वाले इस िवधेयक पर िवचार िकया जाए ।   

The question'was proposed. 

उपसभापित : अब बÇबई तो मुमबई हो गया, मğास तो चेÂनई हो गया, लाहौर 
तो चला गया ।  
 Ǜी एस.एस. अहलुवािलया (झारख½ड) : कलकǄा कोलकता हो गया ।
 उपसभापित : वैसे भी यह िरडंडȂटमȂट हो गया है । इस पर िडÎकशन ¯या करना 
है ।  

SOME HON. MEMBERS: Yes, Madam. 

THE DEPUTY CHAIRMAN: Now, I will put the motion to vote. 

The question is: 

"That the Bill to repeal the Indian University Act, 
1904, be taken into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall now take up clause-by-
clause consideration of the Bill. 

Clause 2 was added to the Bill. 

Clause 1, the Enacting Formula and the Title were added to the 
Bill. 
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